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Annex II - Settlement of Claims in case of death of a Customer availing Safe 

Deposit Locker / Safe Custody Article Facility 

1.The bank shall have a Board approved policy for settlement of claims. The policy 

shall be in conformity with the regulatory instructions and the Model Operational 

Procedure (MOP) for settlement of claims of the deceased constituents formulated by 

the IBA. 

2.The bank shall have a Board approved policy for nomination and release of contents 

of safety lockers / safe custody article to the nominee and protection against notice of 

claims of other persons in accordance with the provisions of Sections 45 ZC to 45 ZF 

of the Banking Regulation Act, 1949 and the Banking Companies (Nomination) Rules, 

1985 and the relevant provisions of Indian Contract Act and Indian Succession Act. 

3.In order to ensure that the articles left in safe custody and contents of lockers are 

returned to the genuine nominee, as also to verify the proof of death, the bank shall 

devise its own claim formats, in terms of applicable laws and regulatory guidelines. 

4.The bank shall settle the claims in respect of deceased locker hirers and shall 

release contents of the locker to survivor(s) / nominee(s), as the case may be, within 

a period not exceeding 15 days from the date of receipt of the claim subject to the 

production of proof of death of the depositor and suitable identification of the 

claimant(s) with reference to nomination, to the bank's satisfaction. 

5.The bank shall report to the Customer Service Committee of the Board, at 

appropriate intervals, on an ongoing basis, the details of the number of claims received 

pertaining to deceased locker-hirers / depositors of safe custody article accounts and 

those pending beyond the stipulated period, with reasons therefor. Customer Service 

Committee of the Board of the bank shall review the settlement of claims and make 

suggestions to ensure that the claims are settled as early as possible unless there is 

any litigation pending before the Courts or any difficulty is being faced in identifying 

the true claimant with reference to nomination. 

  


